FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

M/S VIILBERY HEALTHCARE PRIVATE LIMITED

(Under Regulation 36 A(1)of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with M/s Viilbery Healthcare Private Limited
PAN/ CIN/ LLP No. CIN: U85100MH2008PTC184527
PAN: AADCB5084B
2. | Address of the registered office 130, Shanta Industrial Estate, 1st Floor, I. B.
Patel Road, Goregaon East, Mumbai City,
Mumbai, Maharashtra, India, 400063
3. |URL of website There is no website of Corporate Debtor
(CD).

4. |Details of place where majority of fixed | The CD operates as a marketing company

assets are located and has immovable assets at Dombivli,
Maharashtra.

5. |Installed capacity of main products/ services | Not applicable

6. |Quantity and value of main products/ services | As per last available Audited Financial
sold in last financial year Statement of FY 2022-23 there was revenue

of Rs. 1,41,31,573/-

7. | Number of employees/ workmen There are no employees as on the insolvency

commencement date.

8. |Further details including last available | Information can be sought through
financial statements (with schedules) of two | communication to the following email
years, lists of creditors, relevant dates for | E-mail: eoi.vhpl@gmail.com
subsequent events of the process are available

9. |Eligibility for resolution applicants under | Information can be sought through
section 25(2)(h) of the Code is available at: communication to the following email

E-mail: eoi.vhpl@gmail.com

10. | Last date for receipt of expression of interest | 30.09.2024

11. |Date of issue of provisional list of | 09.10.2024
prospective resolution applicants

12. | Last date for submission of objections to | 14.10.2024
provisional list

13. | Date of issue of final list of prospective | 24.10.2024
resolution applicants

14. | Date of issue of information memorandum, | 29.10.2024
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submissions of resolution plans | 28.11.2024

16. | Process email id to submit EOI eoi.vhpl@gmail.com

Kandivali West Mumbai Suburban, Maharashtra-400067

(- &I

Gaurang Chhotalal Shah
Resolution Professional
lilbery Healthcare Private Limited

IBBI Reg. No.: IBBI/IPA-002/1P-N00947/2019-2020/13002
AFA: AA2/13002/02/300625/203281 Valid till 30.06.2025
Registered Address: Flat 204 A Wing Raj Vaibhav 1,CHS Dahanukar Wadi Mahavir Nagar

Date: 15.09.2024
Place: Mumbai
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MAHARASHTRA AYURVED CENTER PRIVATE LIMITED NOTICE
(IN LIQUIDATION) E-AUCTION SALE NOTICE NOTICE is hereby given that the Certificate for Equity 80 Shares of face value

Sale of Plant and Machinery owned by M/s. MAHARASHTRA AYURVED CENTER | |p. 1. with Dist. Nos. 289055305 - 280055474, and Certificate No. 63288 of
PRIVATE LIMITED (in Liquidation) in accordance with Regulation 32 and 33 of HE:EI Av:riFtEIETEI:D:HELUGIES i ';:;n di:g' S m; ks :Ir

the Insalvency and Bankruptey Board of India (Liguidation Process) Regulations, ; ) : :

2016, The sale will be conducted by the undersigned through the e-auttion Shabbir Ehesanhusain Bohari has been lost or mislaid and the undersigned has

platform: hitps://right2vote.in/login as per Schedule | under Regulation 33 of | |applied to the Company fo issue dupbcate Certificate for the said shares. Any person
wha has a claim in respect of the said shares should ladge such claim with the

the IEBI{ Liguidation Process) Regulations, 2046 for the following property:

Asset Particulars Reserve EMD Company at its Registered Office. 152, Millennium Business Park, Sector - Il
ricviie) | Amore IR ECOR L BRSNS SR YNGR, BTN S L 1R SURRENDER OF IMﬁTMFFﬁﬁSFER""H TRATION INVITATION FOR EX P‘Fﬁggtﬁﬁlﬂ OF INTEREST FOR
Land & | Freehold Land & Factory from this date else the company will proceed to issue duplicate Certificate. : X LI LT
Building | Building 2.789,05,665.00| 27.80,566.50 ) : oo P | upH r PRAKASH SHANKAR SHIRKE M5 VIILBEERY HEALTHCARE PRIVATE LIMITED
Site Address: ﬂﬂtﬂ ’ :EJW'QDE‘* Nam l:” Shﬂl’ﬁhﬂlldﬂis SEBI| Advi Reqi : No. INADDODO4153 OPERATING IN HEALTHCARE BUSINESS 1N MUMBAI] -MAHARASHTRA
Gat no 267(Part) and 268 withi Place : Ecﬂapur Arif Ehesanhusain Bohar nvestment iser Registration No. {Under Regulation 364(1)of the Insalvency and Banknspicy Board of indla
lage Kol dé Bhar. Di 5 t“n 1230004 HURRAH. CITY OF JOY. 1.5, DODDA ROAD. MULUND. MUMBAL (Insalvency Ressluthon Process for Corporate Persoms) Regulations, 2016)
village Kolawadi, Bhor, Distric " ' we <tnte " '
Pune, Maharashira - 412213, MAHARASHTRA, 400080 i B 'RELEVANT PARTICULARS
1. | Mame of the corporate debtor | M5 Vilbary Healthcare Prvate Limaed

Date and Time of E- Auction: 05th October 2024, at 12:30 PM 1o 02:30 PMIST

Email ID: macpl.cirp@gmail.com; Mobila Mo +91 9330331146

E-Auction Service Provide: Right2Vote InfoTech Private Limited

Terms and Condition of the E-Auction are as under:

1. E-Auction will be conductad on “AS 15 WHERE 15", “AS IS WHAT 15" and
"“WHATEVER THERE IS5 BASIS" through approved sarvice provider, M/s
Right2Vote InfoTech Private Limited.

This E-fuction Notice shall be read In conjunction with the complete E-Auction Compan A Comgani
Process Information Document containing detaiis of the azsals, e-auction bid V. ey ot e of mﬁi?ﬂﬂﬁlf R Pn:; Rule ;ﬁm 2L Snd fus 1
form, dectaration and undertakings, general erms and conditions of the e- P %

auction sale which will be made avaitabke by contacting on Mobilaé No.: +91 AND

2930331146, Email ID; macpl.cirp@gmail.com in the working hours from In the matter of SPECTRA INTERNATIONAL LIMITED having its registered office at

Monday to Fridayand on the website of the E-Auction Service Provider. Grandour Building,4th Floor, Opp.Gundecha Symphony Veera Desai Road, Andberi
2. It shall be the responsibility of the bidders to inspect and satisfy themselves (West), Mumbal City, Mumbal, Maharashira, India, 400053

about the assetand specification before submitting the bid. The inspection of ' ' '

agsets pul onauction will be permitted to Interested bidders at sites from the

date ol publication to the last date of submitting documeants & EMD.

| NOTICE Is herety given that PRAKASH SHANKAR SHIRKE 5 deswous of making
| an applicatbion for the surrender of thesr Investment Adwser registration Deanng
| registration number INADDOOD4153 and s BSE Enlisiment No. 1312, Any
E aggoeved party may make any representation against the surrender to PRAKASH
i SHANKAR SHIRKE at thow Reqgistered Office as indicated above, and they can
| lodge their compliant at grievances at iips.iscores sebi.govin/ within 15 days
| of the date of nolice, or Delore SEB! Head Oce, ol No. C4-A, G Block
! Bandra-Kurla Complex, Bandra (East), Mumbai - 400051

| kg with PAN & CIN ¢ LLP b CIM: UBS100MHZ00RPTCLESRET
PAMN; AADCAROELE
| 130, Sharta Industrial Estaie, 151 Floor, L B,
Patel Road, Goregaon East, Mumibai City,
Mumai, Maharashied, Ikiia, 400083
[ There & no website of Corporate Debtoe (D),
| The CD opesates 8% a marketing campary and
| has imimeabike assets at Dombivli, Mahareshira,
Mot applicatio

NOTICE
Earm No. INC-234

Advertisement to be published in the newspaper for conversion of public company into &
privale company

Before the Reglonsl Directar, Ministry of Corporate &Mairs Western Region

2. | Bedeiress af the regestered offioe

. | IRL of websne
| Details of place where majorty
Lo fixed aasets are located
; Instafed E'Elp;ii‘:il', of main
| products /services
.| Quaantity and value of main
| products ¢ eervices soid in last
| financial year
{. | Mumber of employees. workman

B | 1|

L

As per lastavallable Audited Financial Siatemant
of IFY 2022-23 there wes revanue of
| A5 141315737
There are no employess as on the insolvency
commencemant Gate. o
irfiormation can ba sought througn

a1}

o Applicant
Matica & raneky given fohe genersl pubic thet the SPECTRA INTERMATICNAL LIMITED |"Company’|

8, | Further datads including |ast

3. Intending biddears should submit the Reguest Letter for participation in the E- iz ntending 4o make an application fo the Central Gavernmant undar saction 14 of the Companies : HJBL': NOTICE o _— | availnble financial statements communication 1o the following emad
Auction along with KYC and ather documents. The formats can be taken from Act 2013 tead with aforesaid niss and is desiraus of converling into a Private Limited Company in SURRERDER OF INVESTMENT ADMSE R REGISTRATION { twith schedules) of twe yaars, E-mail: goi.vhptEgmail,com
the E-Auction Fmﬂﬂ'ﬁﬁ- Information D«m:urnﬁ'nt. ThEﬁE dl:l'._.‘llmE nts E-hl:.“,.l‘ll.'.l rEFtI_'.:h berrres o 1Fe E-I:":“:'a-l rasalilion FQSEE:I al ti Exlra mmw Eﬂrﬂﬁi ME‘G““E higtd. o 117 -Sgl.ll.ﬂmtﬂr THUF-I-I umm_m‘u RAH'E | lsts of crechbors sre availaio

the office of the Liquidstor thrmough physical delivery or postfcourier at the
addreas given above on or before 30" September 2024, The eligible bidders
shall submit the evidence for EMD Depositof 20% of reserve price onor before
03" October 2024,

4. Tha intanding Biddars ara reguired 1o deposit Earnest Money Daposit {EMD}
amourt through Demand Draft in the name of “Maharashira Aurved Cenfer
Private Limited - in Liguidation”™

5. The bidders are requested towvisit hittps)/fright 2vote.in for detailed tarms and
conditions for e-auction process before submitting their bids and taking partin

Lot URL;

o224 o enatde [he comgany 16 ghwe allect loe such comversion, |
9. | Eligibility for resslutice: agplicants

Ay pesson whiose mlerest is fikaly 1o be affeciad by tha proposed chenge'stabis of $e company may
daver ar causa o ba delivaned or send by regetesed pasl al his cbeshons supparted By an affidail
stasng e nature of hes mlerest and grounds of opposiion 1 the Regional Director, Western Fegion,
Evesegt Buiding, 5* Fioor, 100, Madne Drise, Mumbal — $60002 within founeen days from the dale
of punliceson of this notice with a copy to the spalicant company a1 is regisierad office &t e aodiess
menficned below:

SEBI Investment Adviser Registration No. INA0OODOT401
511 5th Floor Ecstasy Business Park 15D Road, Mulund West Mumbai,
MUMBAI MAHARASHTRA, 400080

NOTICE is hereby given that TRUPTI VAIBHAV RANE is desirous of making an
application for the surrender of thew investment Adviser reqistration bearning
registration number INADOODDT401 and is BSE Enlistmenl No 1254, Any

[ Infarmation cin b sought through
| urehar section 2820k of the communication 1o the follwing ermad
| Coda & availalle at UAL: E-mail: egivhplEgmail.com
10| Last date for receipt of expression | 30002024 -
_|ofinterest |
11 | Date of Ssue of prosdaonsl list of 09402024
|| prospective resnlution appicants |

shall have the meaning assigned fo them in the Lefter of Offer dated Sepfember 05, 2024 (“Letter of Offer” or "LOF') fied with BSE
Limited ("BSE™] and NSE Limited (“NSE™).

L

ORIENTAL TRIMEX LIMITED

Onental Trimex Limiled {the *Comgpany” or the “Issuer”) was originally incorporated as "Oriental Timex Private Limited” under the
provisions of the Companies Ack, 1356, vide cerdificale of incorporation issued on April 22, 1935, by the Registrar of Companies, Defhi &
Haryana. Thereafier, the name of our Company was changed from “Onental Timex Private Limited” o "Onental Trimex Limited” and a
frash canificale of incorporation consaquent upon change of nama was issued by the Reqgistrar of Companies, Delhi & Haryana on
February D&, 2001.

Corporate Identity Number: L 7483301 1986PLCOTE350
Ragisterad & Corporate Office: 26725 Bazar Marg, Ot Rajinder Nagar, Mew Delhi, 110060 india;
Telephone; 0171-4504361.2, S8100 16951;
Contact Person: Mrs, Purva Mirajkar, Company Secretary and Compkance Officer
Email: infoi@orientaltimex com; Website: www.onenlaliimes. com

OUR PROMOTERS: MR. RAJESH KUMAR PUNIA, MRS. SAVITA PUNLA, MR, SUNIL KUMAR,

WS ORIENTAL BUILDMAT EXPORTS PRIVATE LIMITED AND M!S ORIENTAL TILES LIMITED

ISSUE OF UP TO 4,41,04, 359 (FOUR CRORE FOURTY ONE LAKHS FOUR THOUSAND THREE HUNDRED AND FIFTY-NINE
ONLY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF RS. 10 EACH (“RIGHTS EQUITY SHARES") OF OUR COMPANY
FORCASHATAPRICE OF RS, 11 EACH PER RIGHTS EQUITY SHARE ("ISSUE PRICE") FOR AN AGGREGATE AMOUNTUPTO
RS. ¥ 4851.48 LAKHS " ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF
3(THREE) RIGHTS EQUITY SHARES FOR EVERY 2 (TWO) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING EQUITY
SHAREHOLDERS ON THE RECORD DATE, THAT IS ON THURSDAY, SEPTEMBER 05, 2024 (THE "ISSUE"). THE ISSUE PRICE
FOR THE RIGHTS EQUITY SHARES I5 1.1 TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE
"TEEMS OF THEISSUE" OM PAGE 151 OF THE LETTER OF OFFER

*Assuming full subscription

FOR ATTENTION OF THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY

ISSUE OPENS ON
THURSDAY, SEPTEMBER 19, 2024

ISSUE PROGRAMME
LAST DATE FOR ON MARKET RENUNCIATIONS ISSUE CLOSES ON
TUESDAY, SEPTEMBER 24, 2024 FRIDAY, SEPTEMBER 27, 2024

*Efigible Equity Sharehoiders are requested to ensure that renunciafion through off-market transfer is complefed in such & manner that
five Riights Enfitiernents are credited to the demal accodn of the Renouncees on or prior to the fssue Cloging Date.
# Owr Board or & duly authonred commithee thereofwall have the nght fo extend the (ssue penod as # may dedermine from fime fo time but
nof excesding 20 (thiry) days from the lsswe Opening Date (inclusiva of the Issue Opaning Date). Furtfier, mo withdrawal of Application
shall be permifted by any Appbcant after the {ssue Closing Date

Simple, Safe, Smart way of Application.

q SBA* * Apphcation Supporled by Blocked Amount {ASBA) i a better way of applying to Issues by simply

biocking the fund in the bank account, investors can-avail the same. For details, check secfion on

ASBA below.
PROCESS OF MAKING AN APPLICATION IN THEISSUE
In accordance with Regulation 76 of the SEBI ICDR Regulations, the SEB| Rights Issue Circulars and the ASBA Circutars, all
Shareholders desring to make sn Application in this |ssue are mandatonky required to use the ASBA process. Shareholders should
carafully read the pravisions applicable to such Applications before making their Application through ASBA,
Fordetalls, see "Making of an Apphcation through the ASBA protess” on Page 153, of the Letter of Offer,
* Making of an Application through the ASBA process
An Irvestor, wishing to participate in the lssue thaough the ASBA facility, is required to have an ASBA enabled bank account with SCSBs,
prics fo making the Apphcation. Investars desiring to make an Appéication in the issue through ASBA process, may submit the Application
Farm in physical mode to the Dasignated Branches of the SCSB or onling’ alectromic Application through the website of the SCS8s (il
made available by such SCEB) for authorizing such SC3E o biock Application Money payable on the Application in their respective
ASBAACCOUNDS,
trvestors should ensure that they have correctly submitted the Application Form and have provided an authorisation to the SC3B, viathe
alactronic mode, for blocking funds in the ASBA Account equivalent fo the Application Money mentioned in the Application Form, as the
case may be, al the bme of submission of the Application. For delails of making apphcation through ASBA process. Eligible Equity
Shareholders are advized torefer to "Making of an Application through the ASBA process” on page 153 of the Latter of Cifer.

* Making of an Application by Eligible Equity Shareholders holding Equity Shares in physical form

Please note that in accordance with Regulation 774 of the SEB| ICDR Regulations read with the SEB| Rights issue Circulars, the craditof
Rights Entitlernents and Allstment of Righls Equily Shares shall be made in demateralized form only. Accordingly, Eligible Equity
Shareholders holding Equity Shares in physical form as on Record Date and desérous of subscribing to Rights Equify Shares in the Issue
are advised to fumish the details of their damat account 1o the Registrar or our Company at least two cleas Working Days prior to the 1ssue
Closmg Date, to enabée the cradd of thewr Rights Entillements in their respective demataccounts at least one day betora the lssue Closing
Date.

Pricr to the Issue Opening Date, the Rights Entitlements of those Eligible Equity Shareholders, among others, who hold Equity Shares in
physical form, a8 appicable, and whose demat account details are not available with our Company or the Registrar, shall be creditedin a
demal suspense ascrow account opened by our Company, Eligible Equity Shareholders. who hold Equity Shares in physical form, as
applcable, a5 on Record Date and who have opened their demal accounts after the Record Date, shall adhera (o following procedure for
participating in the kssue:

Eligible Equity Shareholdars holding Equity Shares in physical form ase advised to refer o the procedure for Application by and credit of
Rights Equity Shares in "Making of an Application by Eligible Equity Shareholders holding Equity Shares in physical form” on
page 156 of tha Latter of Offer.

. Making of an Application by Eligible Equity Shareholders on Plain Paper under ASBA process

An Eligible Equaty Shareholder in India wha s aligible to appéy under the ASBA process may make an Application 1o subscribe o the issue
on piain paper n case of non-receipt of Applicabion Form a5 defailed above and only such plain paper applications which provide all the
deails required in tarms of Regulation 78 of SEBI ICDR Regulations shall be accapied by $C58s. In such casas of non-recaipt of the
Application Form through physical delivery (where applicable) and the ESgible Equity Shareholder not being in a position 1o obtain it from
any odher source, may make an application that is available on the website of the Begisirar, Stock Exchangss, along with the requisite
Applcation Money, 10 subscriba to the Issue on plain paper with the same details as par the Application Form that is available onlina. An
Elgeble Equity Shareholder shall submit the plain paper Apphcation to the Designalad Branch of the SCSB for authorizing such SCSE to
block Apphication Money in the said bank account maintained with the same SC5B. Applications on plain paper will not be accepied from
any Eligible Equity Shareholder who has not provided an Indian address,

Piease note that the Elgible Equity Sharehalders who are making the Application on plain paper shall not be entitied to renounce their
Rights Entilements and shoukd notutilize the Appéicafion Form for any purpase including renunciation even ifitis recefvad subsaguently.

For details regarding making application on plain paper, Elgible Equity Sharshalders are advised o refer to "Making of an Application
by Eligible Equity Shareholders on Plain Paper under ASBA process” on page 152 of the Latter of Cifer.

PLEASE NOTE THAT, IF THE SHAREHOLDERS MAKES AN APPLICATION USING THE APPLICATION FORM AS WELLAS PLAIN
PAPER OR MULTIPLE PLAIN PAPER APPLICATIONS, SUCH APPLICATIONS SHALL BE TREATED AS MULTIPLE
APPLICATIONS AND ARE LIABLE TO BE REJECTED,

CREDITOF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS

In accordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI Rights lssue Circular, the creddt of Rights
Entitements and Allotment of Rights Equity Shares shall be made in dematerialized form only. Prior to the 1ssue Opening Dala i.e.
September 19, 2024, our Comgpany shall credit the Rights Entitiements fo (1) the demat accounts of the Eligible Equily Shareholders
holding the Equity Shares in dematerialised formy; and (i) a demat suspense escrow account (namely, "Onental Trimex Limited Rights
lesua®) opanad by our Company, for the Elgible Equity Shareholdars which would compnse Rights Entitiements refating to (a) Equity
Shares held in a demal suspense account pursuant to Regulation 38 of the SEBI Listing Regulatons; or (b) Equity Shares hald In the
account of IEPF authonby; or (c) the demal  actounts of the Eligible Equity Shareholder which are frozen or detsils of which are
unavailable with our Company or with tha Ragistrar on the Record Date; or (d) Equity Sharas habd by Elgible Equily Shareholdars holding
Equily Shares in physical form as on Record Date where details of demat accounts are not provided by Elgible Equiy Shareholders to
our Company or Registrar; or (&) credit of the Righis Entilements retumediraversedifailad; or {f) the ownership of the Equily Shares
currantly under despute, Including any eourt proceadings, Eligibda Equity Sharaholders ara raquested 1o provide relevant details (such as
copies of seif-attested PAN and client master sheet of demat account etc, , detais! records confirming the legal and beneficial swnership
oftheir respeciive Equity Shares) bo the Company or the Registrar not [ater than two Working Days prior to the Issue Closing Date, ., by
Seplarmber 25, 2024 1o enable the credil of thew Rights Entillements by way of transher from the demal suspense escrow account b their
demat acoount at least one day before the Issue Closing Date, to enable such Eligible Equity Shareholders to make an application in this
Izsui, and this communication shall serne as an intimation to such Eligible Equity Sharehoiders in this regard, Such Eligibde Equity
Shareholders are also requested 1o ensure that thesr demat accound, details of which have been provided lo the Company or the
Registrar accountis active tofacilitate the aforementioned transfer.

PLEASE NOTE THAT THE ELIGIBLE EQUITY SHAREHOLDERS, WHO HOLD EQUITY SHARES IN PHYSICAL FORM, AS
APPLICABLE, AS ON RECORD DATE AND WHO HAVE NOT FURNISHED THE DETAILS OF THEIR RESFECTIVE DEMAT
ACCOUNTS TO THE REGISTRAR OR OUR COMPANY AT LEAST TWO WORKING DAYS PRIOR TO THE ISSUE CLOSING DATE,
SHALL NOT BE ELIGIELE TO MAKE AN APPLICATION FOR RIGHTS EQUITY SHARES AGAINST THEIR RIGHTS
ENTITLEMENTS WITH RESPECT TO THE EQUITY SHARES HELD INPHYSICAL FORM, AS APPLICABLE.

Closing Date. Our Board or any committae thereof may extand the said dale for such pariod as it may delermine from fime 1o tma,
subiect o the lssue Period not exceeding 30 days from the [ssue Opening Date {inclusive of the |ssue Opening Date).

If the Application Farm is not submitted with an SC3B, uploaded with the Stock Exchanges and the Application Money is not blocked with
thve 2058, on or before the lssue Closing Date of such date as may be exdended by our Board orany commities thereof, the invitation fo
offer confained in the Letter of Offer shall be deemed fo have been declined and our Board ar any commities thereof shall be at liberty fo
dispose of the Equity Shares hereby offered, as sel out in "Terms of the Issue- Basis of Alotment” on page 172

Flease note that on the Issue Closing Date, Applications through ASBA process will be uploaded until 5.00 p.m. {Indian Standard Time)
ar such extended ime as parmilied by the Stock Exchanges.

Flease ensure that the Application Form and necessary details are filled in, In place of Application number, Investors can mention the
referance number of the e-mall received from Registras infarming about their Rights Entitlement or last eight digits of the dermat account
Alternativaly, 3C3Bs may mention their internal referance number in place of application number.

ALLOTMENT OF THE RIGHTS EQUITY SHARES IN DEMATERIALIZED FORM

PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THE ISSUE CAN BE ALLOTTED ONLY IN
DEMATERIALIZED FORM AND TO THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY SHARES ARE HELD BY SUCH
INVESTOR ON THE RECORD DATE, FOR DETAILS, SEE "TERMS OF THE ISSUE- ALLOTMENT ADVICE OR REFUND/
UNBLOCKING OF ASEAACCOUNTS" ON PAGE 173,

FOR PROCEDURE OF APPLICATION BY SHAREHOLDERS WHO HAVE PURCHASED THE RIGHT ENTITLEMENT THROUGH
ON MARKET RENUNCIATIONIOFF MARKET RENUNCIATION, PLEASE REFER TO HEADING TITLED "MAKING OF AN
APPLICATION THROUGH THE ASBA PROCESS™ ON PAGE 153 OF THE LETTER OF OFFER,

LISTING

Our Company will apply to BSE and NSE for final approval for the listing and trading of the Rights Equity Shares subsequent to their
Allotmant Mo assurance-can be given regarding the active or sustained trading in tha Rights Equity Shares or the prica at which the
Rights Equity Shares offerad under the Issue will trade after the Bsting theraod

DISCLAIMER CLAUSE OF SEBI

The Present Issue, being less than 75,000 Lakhs, Qur Company is in Complance with First Provision to Reguiation 3 of the SEBI ICDR
Requlations and Qur Company Shall File a Copy of The Letter of Offer Prapared in Accordance with The Sebi {ICDR) Regulations with
SEBIfor Information and Dissemination on The Website of SEBI For informative Purposas.

MSCLAIMER CLAUSE OF NSE

A requared, a copy of this letter of offer has been submitted to National Stock Exchange of Indis Limited (hereinafter referred to asNSE)
NSE has given vide its letier ref. No. NSE/LISTMZATT dated August 12, 2024 permession to the issuer fo use the exchange's name in this
latter of offer as one of the stock axchanges on which this issuer's sacurities are proposad (o be listed, The axchange has scrutinized this
letter of offer for its imied interna! purpoze of deciding on the matter of granting the aforesaid permission o this issuer.

[t15 1o b distinctly undesstood that the aforesald permission given by NSE shoukd not in any way be deemed or construed that the letier
of offer has been cleaned or approved by NSE; nor does itinany manner warrant, certify or endorse the comeciness or compleieness of
any of the contents of this letter of offer; nor does it warrant that this Issuer's securities will be histed or will continue to be listed on the
Exchange; nor does il 1ake any responsibility for tha financial or other soundnese of this (sswer, its promotars, (s managemant or any
scheme or project of this issuer.

Every parson who desires to apply for or othenwise acquire any securities of this issuer may do so pursuant 10 independent Inquiry,
investigation and anatysis and shall not have any clsim against the Exchange whatsoever by reason of any koss which may be suffered
by such person consequent 1o or in cannection with such subscription facquisition whether by reason of anything staled or omitted ko be
slated henain o any other reasonwhatsosvar,

DISCLAIMER CLAUSE OF BSE

BSE Limited [*the Exchange”) has given vide its latter dated August 21, 2024, parmission to this Company to usa the Exchange’s nama
inthis Letter of Offer as the stock exchange onwhich this Company's securities are proposed fo be listed. The Exchange has scrufinized
trus latter of offer for its imited internal purpose of deciding on the matler of granting the aloresaid permission to this Company, The
Exchange does notin any manner:

. Warrant, cerify or @ndorse the comactness or completaness of any of the contents of this letter of offer; ar

o Warrant that this Company's securities will be listed orwill conbinue o be listed on the Exchange; or

v Take any responsibility for the financial or other soundness of this Company, its promalers, its managamean of any schemea or
prajectof this Company

and it should not for any reason be deemed or construed that this letter of offer has been cleared or approved by the Exchange. Every

person who desires 1o apply for or otherwise acquires any securities of this Company may do so pursuanl 1o independant Inquiry,

investigation and anatysis and shall nothava any ciaim againzt the Exchange whatsoevar by reason of any loss which may be suffered

by such person consequent & or in connection with such subscripbion/acquisition whether by reason of anything stated or omitted to be

slated herain or for any ather reasan whalsoever.

DISPATCHAND AVAILABILITY OF ISSUE MATERIALS

In accordance with the SEBI ICOR Regulations and SEBI Rights issue Circulars, the Letter of Offer, the Abridged Letter of Offer, the
Application Form, the Rights Entitlement Lefter and other Issue material will be sentf dispatched only to the Eligible Equity Shareholders
who have provided their Indian address-to our Company and who are located in jurisdictions where the offer and sale of the Righls
Entitlerment or Rights Equity Sharas is parmitted under laws of such junsdiction and does not resull in and may nol be construed as, a
public offering in such jurisdictions. In case such ERgible Equity Shareholders have provided thedr valid e-mail address, ihe Letter of
Offer, the Abridged Letier of Offer, the Application Farm, the Rights Enfitlement Letter and other lssue matenial will be sent only o their
valld a-mail address and in case such Eligibla Eguily Sharehalders have nol provided their e-mail address, than the Letter of Offer, the
Abridged Letier of Offer, the Application Form, the Rights Entittement Letter and other izsue material will be physically dispatched, on s
reasonable efiort basis, o the Indian addresses provided by them. |n accordance with above, the dispatch of the Abndged Letter of Offer,
the Application Form, and olher Issue malerial has been compleded in elactronic form through email an Monday, September O, 2024 by
thve regisirar o the issue i.e. Beetal Financial & Computer 3ervices Private Limited. The sharehodders may obfain duplicate copies of the
applicaton form in case they do not receive the applicaton form within & reasonable time after opening of the rght Sswe from the office of
e registrar.

Furlher, the Letter of Offer will be provided by the Registrar on behalf of our Company to the Eligible Equity Shareholders who have
provided their indian addresses 1o our Company and who make a reguest In this regard. In case the Eligibke Equity Shareholdars have
provided their valid e-mail address, the Letter of Offer will be sent only ta their valid e-mail addrezs and in case the Eligible Equity
Shareholders have not provided their e-mal address, then the Letter of Offer will be dispatched, on & reasonable effort basis, o the
Indian addresses provided by tham,

Investors can also access the Letter of Offer, the Abridged Letter of Offer and the Apolication Form (provided that the Eligible Equity
Shareholderis eligible 1o subscribe for the Rights Equily Shares under applicable secunilesfaws) on the websilas of

. Our Company at waww.onentalirime com
¥ the Regisirar io the Issue at www beetalinancial.in

' the Stock Exchange at www bsandia com and www.nseindia com

Eligible Equity Shareholders can oblain the details of their respective Rights Entitlemants from the websile of the Registrar al
ww.beetalinancial in by entering their DF [D and Chent ID or Folio Number (in case of Elgible Equity Sharehokders holding Equity
Shares n physscal form). The bnk for the same shall 2lso be avalable on the website of our Company (1.2, wawwonentaltrimes. com),

Further, our Company will undertake all adequate steps to reach out to the Eligible Equity Shareholders who have provided their Indian
address through other means, 25 may be feasible

OTHER IMPORTANT LINKS AND HELPLINE

The Shareholders can visd following links for the below-menboned purposes: &) Frequently asked questions and online electranic
dedicated Sharaholders helpdask for guidance on tha Application process and resolubon of difficelies faced by the Sharaholiders
www beetalfinancial com; b) Updstion of e-mail address! mobile number in the records maintained by the Registrar or our
Company.beetal@bestalfinancal com; ¢} Updation of demat account details by Eligible Equily Shareholders holdng shares in physical
form: hittps.ifrighis. alankit.com ; d) Submission of saif-attested PAN, client master sheat and demal account details by non- resident
Eligible Equity Shareholders at email i at beetalibeetalinancial.com

invastors may contact the Registraror our Comgany Secrefary and Compliance Oficer for any pre-{ssue or post-issie realed mafter. Alf
grievances relatimg to the ASBA process, with & copy fothe SCS58z (in case of ASBA process), giving full defails such 55 name, sddress
of the Applican!, contac! numbers!, E-mai addrezs of the sole/ first holder, falo number or demal account number, number of Rights
Equity Shares spplied for, amow biocked (in caze of ASBA process), ASBAAccount nember snd the Designated Branch of the 30585
where e Application Form or the plam paper application, a5 the case may be, was submilfed by the Investars along with a pholocopy of
the acknowledgemant slip fn caseof 4 3BA process). For defalz on the ASBA process, see "Terms of the Jssuwe"on page 157,
BANKER TO THE ISSUE AND REFUND BANK: Canara Bank

MONITORING AGENCY: Not Applicable
FOR RISK FACTOR AND OTHER DETAILS, KINDLY REFER TOTHE LETTER OF OFFER/ABRIDGED LETTER OF OFFER.

REGISTRAR TO THE ISSUE
BEETA\L

Beetal Financial & Computer Services (P) Lid
Address; Beetal House, 3rd Fioor, %39, Madangir, New Delhi - 110062
Email; beetalrtai@amall.com, Website: www beslatfinancial com
Investor grisvance e-mail: beatalibaetalfinancial.com
Telephone: 011- 29961281-33 | Contact Person: Mr. Punit Kumar Miital
SEBI Registration No.: INR 000000262

For ORIENTAL TRIMEX LIMITED
Sdl-
Date: 16.00.2024 (Rajash Kumar Punia)
Place: New Dalhi Managing Director
Disclaimer: Our Company is propesing, subjigct fo receipt of regiisite approvals, market conditions and ofher considerations, 10 (550a
Equity Shares on 8 rights basis and has filed & Letter of Offerwith The Bombsy Stock Exchange ("BSE") snd National Stock Exchange of
frachia Limvbed ("NSE™). The Letter of Offer is expected fo be available on the wabisite of BSE at waw. bsedidla.com and website of NSE al
W nsaindia.com. investors shouid node that investment in equily shares involva a high degree of rizsk and are requested fo refar fo the
Letter of Offer inciuding the section "Rizk Factors” beginning on page 24 of the Lefter of Offer: This snnouncement has been prepared for
puliication in india and may nol be reieased in the Unifed States. This annowncement does nol constitide an offer of Rights Equily
Staras for sale inany unsdiction, mcluding the United Sfates, and any Rights Equity Shares describied in this announcemeant may nof be
oifered or soid’ in fhe Unifed Siafes absent regisfration under fhe US Securities Ad of 1833, a5 smended, or an exemplion from
regrstration, There wil be no pt E R Fln e United Stafes,

. , 12| Last date for sutmission of 14102024
WE £aUction =ale prcecnings: Geanider Buling it Flos For SPECTRA INTERNATIONAL LWTEED | | aggrieved party may make any representation against the suffender 1o TRUPTI | objsctions to provisiansl st
Eg":;:’-:"::fﬂ'{“ I hmtl:'mm. Opip Gundscha Eiqumm T — NADIR UMEDALI DHRoLA | | VAIBHAV RANE al their Registered Office as indicated above, and they canlodge | [113 ] bste of ssue of final st o | 24.10.2024
Maharashtra Ayurved Center Private Limited - In Liquidation, | | A00en (West), Muriba- 400053 Director their compliant at grevances al htips.iscores seblgovind within 15 days of the 55 .E’a':'.“;';‘?t s ’E:.::"'-'.:J':".'! E'.t'?'?".ﬁi. R
Reg. No: IBBI/IPA-001/IP-P-D2549,2021-2022/13889, DIN: 03303675 | | date of notice, o btore SE BI Head Office, Plot No, C4-A, 'G' Block Bandra- Kurla P e :
Add: 5-138, B Wing, Express Zone Mall, Western Express Highway | | Dale: 19/08/2024 Complex, Bandra {East), Mumbai - 400061 kst e G
Goregaon East, Mumbai Suburban, Maharashtra, 400063, Fiacs: Mumibai d i gl ' [ e Mo AENOMLIV IO [l
__| praspectva resolution applicants |
15.| Last date for submission of JE11.2024
Thiz advarisemant /s for infarmation purpose only and does nol constifute an offer or an invilation oF a recammendalion to purchase, to | LAST DATE FOR APPLICATION | ressluticn plans . o

hold or sell the securities. Thig is mot an announcement for the offer document. A capifaized terms wsed herein and not defined hereln | The tast date for submission of the duly fised in the Application Form or-a plain paper Application is Seplember 27, 2024 |e., Issue 16.| Process emad id to submit EOL | eolvhplBamailcom

Bdf-
Gauwrang Chhotalal Sha
Resolution Professional
For Villbery Healthcare Private Limited
IBEI Reg. No.: IBBI/IPA-OGO2/IP-RODSAT /2019 2020,/13002
AFA: AAZ /1 I002 02/ 300825,/ 203281 Valid till 30.06.2025
Reglstered Address: Fiat 204 A Wing Raj Walbhav 1,CHS Dahanokar Wadi Mahavir Magar
Kandivali West Memba Seborban, Maharashira- 300007
Date: 15.00. 2024
Placa: Mumbai

GREEN POWER SUGARS LIMITED
CIN; L1582 1PN200EPLC2 2248
Regd. ON.: Gat Mo, 259, 960, 964, AP Hirgangaon BE,
Taluka Kedegaan Sangli- 415304, Contact Moot [E161-206353 [ JBERSE
Emall Id: gpsl555@gmail,com ! gpsfingmad com Websalle: www,greenpowersisgars oom

NOTICE OF EXTRA-ODRINARY GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

Mahice is hereby grien that the Extra-ordinary General Meeting (EQGM) of Green
Power Sugars Limited {“the Company”) will be held on Wednesday, the 09" day
of October, 2024 at 11:30 a.m. atits Registered Office at Gat No. 959, 960, 961,
A/P. Hingangaon BK, Taluka Kadegaon Sangll - 415305, 1o transact the
business, as sel oulinthe Nolice convening the EQGM.

The copy of the Notice of the EQGM and instruction for remote e-voling, along
with attendance sfip, proxy form have been sent o all the Members at ther
address registerad with the Company, in the permitied mode.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with

Rule 20 of the Companies (Management and Administraticn) Rules, 2014, and

any othar Rules made thereunder, along with Secrefasial Standard-2 (55-2) on

“General Meeting”, issued by the Council of the Instiute of Company Secretaries

of India (including any statutory modification{s) or re-enactment thesaof for the

time being in force), the Company is pleased to provide (o its Membears the facility

1o cast their voles by edectronic means on all resolutions set forth in the notice

convening the: EOGM. The Members may cast their voles using an e-wating

system from a place other than the venue of the Meeting (remate e-voling). The

Company has engaged National Securities Depository Limited (NSOL) to provide

remote e-voting facility. The details of remote e-voting facility pursuant to the

provisions of the Companies Act, 2013 and Rules made thereunder are:

1, Date of complation of dispatch of Notice of EOGM: 17" September, 2024

2, The remoie e-voting period will commence on Sunday, 06" Oclober, 2024 at
9.00am,

3. The remote e-voting period will end on Tuesday. 08" October, 2024 af
5.00p.m,

4. Tha remote e-voting shall not be allowed beyond 5.00 p.m. on 08" October
2024,

5. Cut off day as on which the right of voting of the Members shall be reckoned:
Thursday, 03" October, 2024

&, Pleass nate that a8 Member whosa name is recorded in the Register of
Members or in the Register of Beneficial Owners, as on Thursday,
03" Oelober, 2024, anly shall be antiled to avall the facility of remale e-voling
ar voting at the EOGM throwgh Polling / Ballot Paper, for resolubons set outin
thve Notice:

7. Any person, who becomes Member of the Company after dispatch of the
Matice of EOGM and holding shares as of the cut-off date i.e. Thursday,
03" Ociober, 2024, may obtain the User ID and Password for remote e-voling
by sending a request at evolingi@nsd|.co.in or at gpsl555@gmail.com

B. The facility of voting through Polling [ Ballot Paper shall be made available at
tha ECGM to the Members who have nof casted their vote through remote e-
voting, Any members, who have not received Polling / Ballot Paper may apgply
ti the Company and obtain a duplicate theraaf,

8. Members may participate in the EQOGM even after casting their vate fhrough
remale e-vating but shall not be allowed o vate again al the EOGM. Kindly
note that vote once casted cannot be modified.

10. In case of any queries, you may refer the Frequently Asked Questions (FAQS)
for Members and remote e-voling user manual for Members available in the
download section of www.evoling.nsdl.com or call on toll free ne.: 1800-1020-
9940,

A Member can opt for only one mode of voling i.e. either through remote e-vofing

ar through Polling / Ballot Paper at the EOGM, If Member casts his [ her voles by

both modes, then vobng done through remote e-voting shall prevail and the

Polfing / Balled Paper shall be treated as nvalid. Please read the instructions given

in the notes fo the notice of the EOGM carefully before voling electronically. Any

person who i not @ member as on the cutoff date should treat this notice for
information purpose only.

The Company has appointed Mr. Vishwas Bokil, Pariner, Mis Bokil Punde &

Assoclates, Company Secretanes as the Scrutinizers to scrufinize remaote

e-voling process and voling al the EQGM in a fair and transparent manner,

The notice of the EQOGM shall be available on the NSDL website

hitps://www.evoting.nsdl.com and on the Company's website

W OreenpoWErSLgAars. com

Mambers holding shares in physical form, whose email addresses are nol

registered with the Company, may register their emall address, by providing Folia

No., Name of shareholder, scanned copy of the share certificate (front and back),

PAN (self attested scanned copy of PAN card), AMDHAR {salf attested scanned

copy of Aadhar Card) fo the email address of the Company at

gpsI555agmail.com

A Member having query | grievance pertaining 10 e-voting process can write o

Mr. Hanamantrao Shamrao Jadhav Chief Finandal Officer, at the Registered

Office of the Company or contact him on 7745817111 or send email to

gpsls55@gmail.com,

For Green Power Sugars Limited

Date: 16/09/2024 Sdi-
Fiiaca_- Kadegaon, Sangll Ashok Anandarac Mulik
: Managing Diraclor

DIN: OB&21327

Po - Shalgaon, Taluka- Kadagaon, Shalgaon, Sangll- 415304
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NOTICE

For Ordinary Members
("A" Class Shareholders)

Notice is hereby given to all the
Ordinary Members ("A" Class
Share holders) of Lokmanya
Multipurpose Co-operative
Society Ltd. registered till 31st
March 2024, that the 30th Annual
General Body Meeting of the
Society for the financial year
2023-24 will be held on Monday
30"September 2024 at 5.00p.m.
at Lokmanya Sabhagruha 568,
Tilak Wada, Narayan Peth,Pune-
411030. All Ordinary Members
("A" Class Shareholders)admitted
as members of the Society till
31/03/2024 are requested to

Preaicoh TTST | [ attend the same.
faenfrera  wmmbdier | | PLEASE NOTE:

a) A link to download the Annual
Hregthen e ([ Report for the FY. 2023-24 has

been uploaded on the website of
the Society.
www.lokmanyasociety.org The
Ordinary Members ("A" Class
Shareholders) registered till 31st
March 2024 can download the
same from the website for their
perusal.

b) Any member who intends to
seek any clarification on any
matter at the AGM, shall send a
query in writing, so as to reach
the CEO at the registered office
of the Society at least 3 days
prior to the AGM.
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